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CGntral Adrnimstrativ© Tribunal
Pri nci pa 1 Bench New De 1 hi

O.A, No. 1562/2001

New Delhi this the 27th day oT July"; 2001

Hon'ble Mr. Shanker Raju, Member (J)

S h r i M. Q a n e s a n
s/o Late Shri M. Muthukarupioan
R/o DA—5C; DDA Flat, Munirka;
New Del hi-1 10067

-Appli cant
(By Advocate: Shri S.D. Raturi proxy for

Shri G.D. Gupta)

Versus

1  . Union of India

through the Secretary to the Govt. of India
pi inistry of Road Transport s. Highways,
Transport Bhavan,
New Delhi-110 001.

2, The Secretary tu the Govt. of India
M i n 1 s t r y o f F i n a n c e,
Dopa rtrnent of Eoonom i c Affairs
(.ica oa.ufej;

North Block,
New De1h1 -110 001.

I.Dy' Advocate: Shri R.N. Singh)

ORDER (Oral)

By Mr. Shanker Ra.iu. Member (.))

— R e s [j o n d e n t s

t  MA-1564/2001 has been filed for withdrawal

of the OA on the ground that the relief claimed has

already been accorded to the applicant by the

respondents. In view of the statement made above,

oA is dismissed as withdrawn with liberty to the

appl icant to assail any adverse order in accordance

with law. No costs.

1,Shanker Raju)
Momber Cjl
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